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T H 3 e Ufear o Jua™ & 9garg o 13 o

() g 39 1 Tl § R Bz S AR T RS
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(@) U5 @I feATee Your XIST A AN /3 Wl SAHDROT
@ PRI ¥ dER -

99 9159 AR Al Al /el & AWl H U8 R Fgfaa &
fow =F, 99 faRre S & rfdi, < sa/da
WRHR gRI AR 9T faeafdemery /dema | AT gv
g @ 99 939 ARe yRwWRe aRedl & IR W,
Maerd, RIS et favmT gy fdar sioem |

g fdvaldeney /W gR1 Eaide wWiel & o
TRIRMER 3fh YA U=% TR AR aRig sngedi & 9
AT R =g Fofia(SRe) TR J+9ei S |

Eal

e U | IMfSh R & AaaTRe TR YHIT UF, Udh
g AN B SN by T g 1 oy 7 W awgeff B ARe
H pS orefl W SWR IW@T ST | Ife 9T @l aRRg
N Th 2 1 S < H AAIRS e H bl B S
yferddr = arel el @1 aRs A= o iR afe
AIIATRIS geT | bl B W) Uil U 9HE 8 dl S
Tzm H diovo / fovdodio /fodH H ST ufaRrdar @
qrel fl BT AR HET S Ife R ff #ig T a8+
2, 99 <1 H S eIl 3redl g+ arol angeft ol
IS 7T ST 3R Ife 99 Rafd & 99 S daiftre
Jredl g dTol IRIffAl Bl S 3fh Ufreradr drel angedf
P IR AET QAT |

V) SIECRICE aﬂ Jadl ® ﬁ*l'(’ I+ gfafa:

(@) Us @ BHrEad UQe  HHARI FIF SN /AR Wl
PR & BRI & 7 A—

Ol THE Wl SIfeRuT Srfd R U<er Uy
PHARNT I AN gRT THI—FHI R TS B 9V |

@) ug @1 RHdad US¥  HHAN TI| AN /3 Wl
NGO & BRI & A ATER ATT—

SR TRAR gRT 999 I8 TR Tfed a1 oY |
(VI) o

wfl BT TIF B U 39 AT W Hel\ SUEH—9 B
AR PR ERIEIRT PRAT BT |
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(VID)

e 3R I

(@) AfdaT & AR WR g fdT BT T 22860 /— B &R A
THfbd  frad dfiees IEA@ aR Fait & U
Ao & AN ofad & UUH BIS BT 60 U BIN)
g Hawd @l Sl |

(@) wfder wR Fryad fdd o7 HaT qoidar SRR AR W)
grft | At Wl w fgem aflw @
BRIUTST /ATERYT Slp A8l Ul Sffar & o gl
gt (@A) fey oM @ fog R grf | afe
dfaer R Fged fdd wier gR1 SR e
(FAIT) Qe & g T I 98 9 anig, R
QeI (FH9H) 3N & Ui S gRed @f 18 &, 9
e 9 & ik odfia uitery, < fgfad
USRI ¥ Sedax Ufdd &7 R, Bl 37Tl HY FDHT |

HHAR QR WAl & IR, THY 81 S |id T
Wﬁwﬁ,mwmmm

SR e yHo—us URgd B WR Udrel foT ¥
il gl S (AT qedl @1 wear @1 famr
fhy o) & fou f g®HeR 8 | Hfasr w® fgad

P fafdear wfofd sk geiodtoho snfe & forg
ghAR el

@) Fa=e ARERI & AFARA & 991 s (SIS) |
Ffdpd U ¥ wWd: € Wfdel BT qHdd
(FATIE) B SO | QU euared Al H S8l W
RGP MR W bl q FREGd Uiy &
gIed ¥fder R Frjad afad & =T | 9T 8l dl
S9a Fafder & AW # faR &d @ g
Jaer sruafoia el @l e, fhg JqeRl &1 59 a&d
T R F=E UEeN B gfad At | gty
dfder R Fga Afdd daid | Ui &1 Ul
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3ale & oy AfASTHS IHH BT HAR ol BN

Re] 99 WRBR & Fafeld AJa¥l & AR, fafdba
BRI ERT OIRT fhy U 9N/ IRIFT JHO—95 BT
U PXAT BT |

(€) dfaer & omR W fgad Teur e a9 & T
WM R AH 9Y B BRibl YUl BR form &,

JMITIHAT & SR TR WAV &g U BN, Sigl W
TR SRR TR U7 AT SUfard 2 |

@) Tafa el @1, ISUEd WRERT HHAN BT T2 H,
fafrcar 919 gRT 3R SRIGURT RGN HHANR &I
TN H AN Fafeear IR gRT ORI, 94T IR
O] O3 IR bRAT BT | S Afgell el @1 aum
H g IRAHcHT WoU & dHddl Bl Braffead bR
el qal @ g fFgad fear o 2 ek afe 5%
gfRTeToT @ At B Fa—Id & U H Yof FRAT 7 Al
WY AR angefi, W wiefor & uRUTHERY aRE ailE
IT SO 3 THY I THddl OIS Ol 8, bl IR
¥ ¥ IgugEd =INT fBIr S SR Swel rgfed
BT TI db JRANTT [T ST 5d Tb b gFATa<eq
AT AT B S ® | U AfRem emeft @
JHATaRT H ARG ¥ B8 W & UvErq Aol
STgFddt & fo g weror fear Sgm, ok afk aw
SWIA g fafdfdse et 3 fafdcsr R
A0S URd HR W [UIAd Uls oIl © df 98
IS oIy SR I MY Ug R g @l ST Febell |

(®) dfaer R Fged afed &, Il o 9d sl &
Y H R W ST U B, @ 98 SS9l &R R,
ST & Fafia ufcRerl ueel &7 9dTH e & =LA
W AN &, AT v« / &% A BT gHeR BN/ BT |

() Frafda eHarRal S gem § 1 dr |ar FEE S
THO IRO—THO 3RO, Geo! o, FeRer wigsy e
e, dem fem qen emeRwr fem enfe @ Suaw
dfaer W fged @faqal @1 swn | A T8 |
dfder W Fgad Afad (Afaddl) o dHeaRl Arfee
AT THF B TR $UIUE. /S A%, Wl AN e
BT |

16. 3TTRETOT: Aar § fgfad, fEHrae e WRHR §RI, FHI—FHY UR 7RI
STICRIT / ST STofadl /31 fUes ol ok Jfdal & o
gt & U Har § STReToT Bl Aad SRy By MY SRl B e
B |

17. fauria o SINSSE
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18.R1fSreT B B AfdT: | T8 T TRPR BT I8 T 8 b VAT BT MaeIh AT JH

2, g8 98, dRol & foRaa # fAforRaa oxe ik fRame g9
Alh 4T 3MANT & Rl &, M NI, 9 fdl & o/ fhesl
Sy (SUa=l) ®I fodl ot a1 fdd (afddd) @ wat ar ug
(Usi) &I qrad, Rfera s TS |

SEICKSEC)

R e s iR A yow WReR ® 7 feve, uRMIe e fRamd wew

s o fufed @ S 9ol |6fasr /PR BT Ty
YE BIR AT/ AT e S LI 1 O

PRI e Hfder wR Fgad afdd (S s9H g9d Igarq Yo UedR dal
T B) 3R RAME e & IouuTd & 7ed (ees, R e, feaae eyl mieer
BT gem) (R 399 39 99aTq fadid UeIdR &8l 197 &) & ARIH I 3T TR .
BT T a1 | fgd UeeR 1 SWRIGd U2 YeTdhR HI o7 8 3R ULH GSTHR T oo

& Wy H dfder R W AEfaRad Memae iR wat oR Har dRa & o deafa & 8-

1.

TE T TAH TEBR oo D T FH o, F IR BT MR
P AT B9 dTt o TP TP a9 &1 afy & forw fgiy ueterR &1 a1 #§ | I8
fafafde wu @ SfeaRaa fear Tar 8 iR TFI 9dRI gRT BRR U™ A7 & f& yom
UeThR &I fgdT ueeR & A i, o el e srfd..... P wWIHG B

R (FATE) B ST G GaaT Al ATaedd el sI:

R Wfdar s # auigay JER R R/ TE AR © forg wEg foureds a8
TS SR X S e R Fgad @afdd & dar 3R MR 99 9y b aRM
HATHS® &1 & 3R dael a4l @ Afdal $I @y ddrgd / faweaiRa @ S |

U TeThR P WfAaTcHd YbH T22860 /— UHNT 8N (ST I Wit & U Afeed &
M) ATA(RKR) & YoH B HT 60 Ffrera ) |

<ifder R fgad afdd o a1 gofaar sRemft R wR B8Rl | afe wfder w fged afad
BT HRIUTAT / 3TeR0T S T8l IRl Sl & o Fgfad wiatia (9e) fee sier & fog
TR Bl | At e R Mge afdd Fyfaa witer) gR1 Il WedE (FHIYE) - SR
d W A8l 2 A1 98 39 dRE, Rl gdas ™ (F9E) e @ ufd S uRed &1 T
2, 9 Udrel™ fad & +fioR odie wiffrerd, it Figfed ot 9 Seaar ufd &1 8rm, &t
3TdTe R FHI |

Afder R FRgad Afed U eivek 9¥ H Udh A1 Bl Hal R IRA D 9¥Er Udh  fad B
MPRAD adpel, g8 o & Rifdcar e R U4 9 & ORIy @@ &1 ghaR
BN /B0 | 9fder R Fged Afear &1 a1 Sifdd 9= d& U& 4l ol f3d &1 wfa
3faprel fagr S e | Gfder W Fged Afeer el g qar & <R, THA 81 S
AT AT BRI DI <2 H, UTidpd fAfhedr SRl gRT SIKT - U191 U UR[d. )l WR
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Tarel fad 9 e Ui s/ (Shifad a=di &1 = &1 fdar 6y famm) @ forg +f
PR BT | Wiaar R Frged dHar e gfayfd ik gatodiodo sfe & foly ghar
T8 BRM /B8R | HWfaer R Fgaa afdd @ SWiad & REl o B UeR @1 By
BT AT el BT -

UR] AU ATHRHD DI, T Jqdprel 3R AR 3fGdhIer Yh Helvex ay ddb

WWWW@?WWH&E&WWH@WWI

5. ﬁu%mfﬁm?ﬁaﬁﬁa%ﬁmaﬁiw(@aﬁ)@mﬁaﬁﬂqﬁu%ﬁw 8 dfdar
BT e (FHYA) BT ST | AU uarfesd AMel # gl IR fafdcdr R | dos
H Mg d guRafd & erema dfaer W fged aafdm & o= | 9=R 8 a1 S9a
Fraffdierer & aFel § AR &Rd 999 U e@fy  sfuafsid F8l &l SIgell, U= UsEn)
B 39 990 FHI W FRI=E USRS R S 80| gy 6ider R Fge afad
i A JURARY B VAT @l & foy AfdeTd® HH &1 §haR el s8R |

Re] S WRPR D FElold Ageell & JgUR, b el gRT &R fby Y
AR/ AR GAT-UF BT UK DHRAT BT |

6. WAEl & MR WR FYad A e dARN & WIF R dF 99 &1 dRieTd qof $R) - forr
B, AMAIHAT & IMIR R WIFFRRY 7 UE &F1T /80, el W1 uRisafie oimaRi W)
ferd e

7. FAMT gl Bl AGURT WRBN BHARI DI qWT H, b die g§RT SR SR
WRBRT HHANT Bl S H BRI BT JMABRT §RT SRY, AT ARTY YAOT TF UK
FRAT B | S AT Il &1 a2m 4, o2 aRedeHy WU & dxadl B Hrffad
PR dlel UGl & [9%g e fBar & & iR afe S=  UfRieor & Jafey o Aar—2d &
SO H gUf FHRAT & A1 QAT Alger waefl, ST w¥ien & URUTHE®Y dRE 9| I1 399
e THA | Il U IR B, Pl SR BU W Iugedd "iid fhar Sgm iR SHD!
gfad & d9 q% SIRIMIT @ A W9 qF 6 yaraRer e T8l 81 oy 8 | U
Afgar el BT yHaraRer & dRIE W B8 WlE & ULl feidedl Sugdddl & oy g
e fhar SITg, 3R Al g8 SwRigd g faffds uifer 3 fRifdear IRy yHoT—us
URJd BRI R JUGE UTg Gl © o 98 AP oIy IIRE W Y UG R FRgad B S
BT |

8. WfdeT R Fgad Afdd &1 AT 3o UE il & FR H QR IR ST SfUferd 81, 98
S R W), ol 6 PR gfoRerl usurl @1 U & Ja9HE @ <A WR AN §, A
9l /< W BT BHER BT /B |

9. dfder W fFygaa «fm (@fedd) @ dHaRl IFffes 991 AT @ AT
30W0TH0 / SHOTI0THo ¥ ] &l BIIT |

$Od IRITTHT YIH UeThR IR fgdy weieR & el & SuRefa § sod gduyem
SfocTRad IR AT 3R 9¥ B JITH—3T0 SERR B QU 2 |
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2. et (U1 UETHR B BRIETR)

(e veTdR & BER)

[Authoritative English text of this Department Notification No. EDN-C-A(3)-2/2020, dated
06th June, 2024 as required under Clause(3) of Article 348 of the constitution of India].

ELEMENTARY EDUCATION DEPARTMENT
NOTIFICATION
Shimla-02, the 6th June, 2024

No. EDN-C-A(3)-2/2020.—In exercise of the powers conferred by proviso to article 309 of
the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
Pradesh Public Service Commission, is pleased to make the following Recruitment and Promotion
Rules for the post of Trained Graduate Teacher (Arts/Non-Medical/Medical), Group-C (Non-
Gazetted) in the Department of Elementary Education, Himachal Pradesh, as per Annexure-‘A’
appended to this notification, namely:—

1. Short title and commencement.— (1) These rules may be called the “Himachal
Pradesh Elementary Education Department, Trained Graduate Teacher (Arts/Non-
Medical/Medical), Group-C (Non-Gazetted), Recruitment and Promotion Rules, 2024”.

(2) These rules shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Repeal & Savings.— (1) The Himachal Pradesh Elementary Education
Department, Trained Graduate Teacher (Class-III, Non Gazetted) Recruitment and Promotion
Rules, 2009 notified vide this Department’s Notification No. EDN-C-A(3)12/2007-L dated
22nd October, 2009 are hereby repealed.

(2) Notwithstanding such repeal, any appointment made or any action taken or anything
done under the Rules so repealed under sub-rule(1) supra shall be deemed to have been validly
made or done or taken under these rules.

By order,

RAKESH KANWAR,
Secretary(Education).
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ANNEXURE-“A”

RECRUITMENT AND PROMOTION RULES FOR THE POST OF TRAINED
GRADUATE TEACHER (ARTS/NON-MEDICAL/MEDICAL),
GROUP-C (NON-GAZATTED) IN THE DEPARTMENT OF
ELEMENTARY EDUCATION, HIMACHAL PRADESH

1. | Name of post Trained Graduate Teacher

2. | Number of Post(s) 14224 (Fourteen Thousand Two Hundred Twenty Four)
3. | Classification Group-C (Non-Gazetted)

4.

Scale of Pay (Be | (i) Pay Band for regular incumbent(s):
given in expanded
notation) Level 10 of pay matrix attached with time scale of the
post, as per H.P. Civil Services (Revised Pay) Rules, 2022.

(i1) Pay Band for contractual incumbent(s):
60% of the first cell of the applicable level of pay matrix of

the corresponding cadre, as per H.P. Civil
Services(Revised Pay) Rules, 2022.

Whether selection | Non-Selection
post or Non selection

post.
Age for  direct | Between 18 to 45 years:
recruitment.

Provided that the upper age limit for direct recruits will not be
applicable to the candidates already in service of Government
including those who have been appointed on ad-hoc basis or
on contract basis:

Provided further that if a candidate appointed on ad-hoc basis
or on contract basis had become over-age on the date he/she
was appointed as such, he/she shall not be eligible for any
relaxation in the prescribed age limit by virtue of his/her ad-
hoc or contract appointment:

Provided further that the upper age limit is relaxable for
Scheduled Caste /Scheduled Tribe/Other Backward classed
and Other categories of persons to the extent permissible under
the general or special order(s) of the Himachal Pradesh
Government.

Provided further that the employees of all the public Sector
Corporations and Autonomous Bodies who happened to be
Government Servants before absorption in Public Sector
Corporations/ Autonomous Bodies at the time of initial
constitution of such corporations/autonomous Bodies shall be
allowed age concession in direct recruitment as admissible to
Government servants. This concession will not, however, be
admissible to such staff of the Public sector
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Corporations/Autonomous Bodies who were/are subsequently
appointed by such Corporations/Autonomous Bodies and who
are/were finally absorbed in the service of such
Corporations/ Autonomous Bodies after initial Constitution of
the Public Sector Corporations/ Autonomous Bodies.

Note.— Age limit for direct recruitment will be reckoned on
the first day of the year in which the Post(s) is/are advertised for
inviting applications or notified to the Employment Exchanges
or as the case may be.

Educational
Qualifications.

(a) ESSENTIAL QUALIFICATION:-
1. TRAINED GRADUATE TEACHER (ARTS):

i) BA/B.Com./ Post Graduation (M.A/M.Com) from a
recognized University with at least 50% marks either in
Graduation or in Post Graduation and 1 year’s Bachelor of
Education (B.Ed.)/2 Year’s Bachelor of Education
(B.Ed.).

OR
Post Graduation (M.A./M.Com) with a minimum 55%
marks and three-year integrated B.Ed.-M.Ed. from NCTE
recognized institution.

OR

Senior Secondary/10+2 with at least 50% marks and 4
year’s Bachelor in Elementary Education (B.ELEd.).

OR

Senior Secondary/10+2 with at least 50% marks and 4
year’s B.A. Education(Ed.)/B.A.B.Ed.

OR

B.A/B.Com with at least 50% marks and 1-year’s
Bachelor in Education (B.Ed.) (Special Education).

OR

BA/B.Com./Post Graduation(M.A./M.Com.) from a
recognized University with at least 50% marks either in
Graduation or in Post Graduation (M.A./M.Com) and
Bachelor of Education(B.Ed.) from NCTE recognized
institution.

AND

ii) Pass in Teacher Eligibility Test (TET) duly
conducted by H.P. Board of School Education
Dharamshala, Distt. Kangra or any other Agency
authorized by the Government.
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Provided that the incumbents who have already qualified
the Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala shall also be
eligible subject to the condition as laid down in Para-11
of the guidelines issued by the National Council for
Teacher Education vide No. 76-4/2010/NCTE/Acad,
dated 11.02.2011.

2. TRAINED GRADUATE TEACHER (NON-MEDICAL):-

i) B.Sc.(Non Medical)/Post Graduation (M.Sc. in Physics or
Mathematics or Chemistry) from a recognized
University with at least 50% marks either in B.Sc (Non
Medical) or in Post Graduation (M.Sc. in Physics or
Mathematics or Chemistry) and 1 year’s Bachelor of
Education (B.Ed.)/ 2 Year’s Bachelor of Education
(B.Ed.)

OR
Post Graduation (M.Sc, in Physics or Mathematics or
Chemistry) with a minimum of 55% marks and three-
year integrated B.Ed.-M.Ed. from a NCTE recognized
institution.

OR
Senior Secondary/10+2 in Science(Non-Medical) with
atleast 50% marks and 4 year’s Bachelor in Elementary
Education (B.ELEd.)

OR
Senior Secondary/10+2 in Science (Non-Medical) with
atleast 50% marks and 4 year’s B.Sc(Non
Medical).Ed/B.Sc(Non Medical).B.Ed.

OR
B.Sc (Non Medical) with at least 50% marks and 1-year’s
Bachelor in Education (B.Ed.) (Special Education).

OR
B.Sc(Non Medical)/Post Graduation (M.Sc. in Physics or
Mathematics or Chemistry) from a recognized University
with at least 50% marks either in B.Sc.(Non-Medical) or
in Post Graduation (M.Sc. in Physics or Mathematics or
Chemistry) and Bachelor of Education (B.Ed.) from
NCTE recognized institution.

AND

ii) Pass in Teacher Eligibility Test (TET) duly conducted
by H.P. Board of School Education Dharamshala, Dist.
Kangra or any other Agency authorized by the
Government:

Provided that the incumbents who have already qualified
the Teacher Eligibility Test (TET) conducted by H.P.
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Board of School Education Dharamshala shall also be
eligible subject to the condition as laid down in Para-11
of the guidelines issued by the National Council for
Teacher Education vide No. 76-4/2010/NCTE/Acad,
dated 11.02.2011.

3. TRAINED GRADUATE TEACHER (MEDICAL):-

i) B.Sc. (Medical)/Post Graduation (M.Sc. in Zoology or
Botany) from a recognized University with at least 50%
marks in B.Sc. (Medical) or Post Graduation (M.Sc. in
Zoology or Botany) and 1 year’s Bachelor of Education
(B.Ed.)/ 2 Year’s Bachelor of Education (B.Ed.).

OR
Post Graduation (M.Sc. in Zoology or Botany) with a
minimum of 55% marks and three-year integrated B.Ed.-
M.Ed. from a NCTE recognized institution.

OR

Senior Secondary/10+2 in Science (Medical) with atleast
50% marks and 4 year’s Bachelor in Elementary

Education (B.ELEd.).

OR
Senior Secondary/10+2 in Science (Medical) with at
least 50% marks and 4 year’s
B.Sc.(Medical)Ed/B.Sc(Medical).B.Ed.

OR

B.Sc (Medical) with at least 50% marks and 1-year’s
Bachelor in Education (B.Ed.) (Special Education)
OR

B.Sc(Medical)/Post Graduation (M. Sc. in Zoology or
Botany) from a recognized University with at least 50%
marks either in B.Sc.(Medical) or Post graduation (M.Sc
in Zoology or Botany) and Bachelor of Education (B.Ed)
from NCTE recognition institution.

AND

ii) Pass in Teacher Eligibility Test (TET) duly conducted by
H.P. Board of School Education Dharamshala, Dist.
Kangra or any  other Agency authorized by the
Government.

Provided that the incumbents who have already qualified
the Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala shall also be
eligible subject to the condition as laid down in Para-11 of
the guidelines issued by the National Council for Teacher
Education vide No. 76-4/2010/NCTE/Acad, dated
11.02.2011.
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(b) DESIRABLE QUALIFICATION(s):

Knowledge of customs, manner and dialects of Himachal
Pradesh and suitability for appointment in the peculiar
conditions prevailing in the Pradesh.

Note(1).—Provided that minimum percentage of marks in
graduation shall not be applicable to those incumbents who had
already taken admission to the Bachelor of Education or
Bachelor of Elementary Education prior to the 29th July, 2011.

Note(2).—A candidate shall be eligible for appointment to
Class-III post(s), if he/she has passed Matriculation and 10+2
from any School/Institution situated within Himachal Pradesh:
Provided this condition shall not apply to Bonafide Himachali.
Note(3):- Relaxation upto 5% will be allowed in minimum
educational qualifications and also in minimum qualifying
marks for TET to the candidates belonging to
SC/ST/OBC/PWD categories of H.P.

Note(4).—In case of candidates who have taken admission in
B.Ed. course on the basis of M.A./M.Sc. with at least 50%
marks shall only be considered for the post of TGT.

Whether age and | Age : Not Applicable
Educational
qualification
prescribed for direct | Educational

recruits will apply in | Qualification(s) : Yes. As prescribed in the Column No. 7
the case of

promotees.
Period of probation, | Direct Recruitment/Promotion:-
if any
(a) Two years subject to such further extension for a period
not exceeding one year as may be ordered by the
competent authority in special circumstances and reasons
to be recorded in writing.
(b) No probation in case of appointment on contract basis.
Method(s) of (i) 75% by direct recruitment on regular basis or
recruitment recruitment on contract basis as the case may be in
whether by direct the following manners:-
recruitment or by
promotion/ (a) 37.5% through Himachal Pradesh Rajya Chayan
scondment/transfer Aayog on regular basis or on contract basis, as
and percentage of the case maybe.
posts to be filled
in by various (b) 37.5% through batch-wise basis.
methods.

(i1) 25% by Promotion

In  case of | i) 15% by Promotion from amongst the in-service JBTs




1792

RIST93, fEATe Qe 11 S, 2024 /21 SIS, 1946

recruitment
promotion/
Secondment/

by

transfer, grade(s)

from
promotion/
Secondment/
transfer is
made.

which

to be

possessing the educational qualification as prescribed in
Col. No. 7 above, with at least five yearsregular service or
regular combined with continuous adhoc service
rendered, if any, in the grade.

i1) 10% by promotion from amongst the in-service Classical
& Vernacular Teachers (C&Vs) possessing the essential
educational qualification as prescribed in Col. No. 7
above, with at least five years regular service or regular
combined with continuous adhoc service rendered, if any,
in the grade.

For filling up the posts the following roster shall be
followed:-

SI. Category Roster Point(40)

No.

1. | JBT 1,11, 20,21, 31 and 40.
Classical & Vernacular | 6, 16, 26 and 36.
(C&YV)

3. | Direct Through 2,4,7,9,12,14,17, 19,

recruitment| HPPSC or | 24, 27, 29, 32, 34, 37
any other | and 39.

recruiting
agency
Through 3,5,8, 10, 13, 15, 18,
Batch-wise | 22, 23, 25, 28, 30, 33,
35 and 38.

Note.—This roster will be rotated after every 40th post till
the representation to all the categories is achieved by the
given percentage and thereafter the vacancy isto be filled up
from the category which vacates the post.

(I) Provided that for the purpose of promotion every
employee shall have to serve at least one term in the
Tribal/Difficult/ Hard areas and remote/rural areas
subject to adequate numbers of post(s) available in
such areas:

Provided further that the proviso (I) supra shall not be
applicable in the case of those employees who have
five years or less service, left for superannuation.
However, such incumbents may posted/transferred to
remote/rural areas on their promotion.

Provided further that Officers/Officials who have not
served atleast one tenure in Tribal/Difficult/Hard areas/
remote/rural areas shall be transferred to such area strictly
in accordance with his/her seniority in the respective cadre.

Explanation I:- For the purpose of proviso (I) supra the
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“term” in Tribal/Difficult/Hard areas/remote/rural areas
shall mean normally three years or less period of posting in
such areas keeping in view the administrative
exigencies/convenience.

Explanation II:- For the purpose of proviso (1) supra the
Tribal/Difficult Areas shall be as under:-

1. All Tribal areas in the State

2. Churah, Mehla Blocks of Chamba District

3. 15/20, 18/20, 12/20 area of Rampur Sub Division
including Kuki, Darkali, Munish, Kashapat
Panchayat,District Shimla.

4. Dodra Kwar, Sub Division of District Shimla

5. Jabal, Khabal, Pekha Tangnu, Janglik, Diudi, Mayla, Sindasli
Dhagoli, Rohal, Ranol, Kharshali, Gaonsari, Diswani,
Dhakgaon Panchayats of Chhohara Block of Rohru Sub
Division, District Shimla.

6. Sub Tehsil Kupvi of District Shimla

7. Chhota Bhangal and Bara Bhangal Areas of Kangra
District.

8. Shillai and Sangrah Tehsils of Sirmour District

9. Patwar Circle charana of Tehsil Nohradhar and Patwar
Circles; Khala Kyar, Bhatgarh, Koti Dhiman and Jarag
of Tehsil Dadahu, District Sirmour.

10. Chuhar Ghati of District Mandi

Explanation III:- For the purpose of proviso (I) supra the
Remote/Rural Areas shall be as under:

1) All stations beyond the radius of 20 Kms. from sub
Division/Tehsil headquarter.

i1) All stations beyond the radius of 15 Kms. from State
Headquarter and District headquarters where bus
service is not available and on foot journey is more
that 3 (three) Kms.

111) Home town or area adjoining to area of home town
within the radius of 20 Kms. of the employee
regardless of its category.

(IT) In all cases of promotion, the continuous adhoc
service rendered in the feeder post, if any, prior to
regular appointment to the post shall be taken into
account towards the length of service as prescribed in
these rules for promotion subject to the condition that
the adhoc appointment/promotion in the feeder
category had been made after following proper
acceptable process of selection in accordance with
the provisions of R & P Rules:

(i) Provided that in all cases where a junior person
becomes eligible for consideration by virtue of his
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total length of service (including service rendered on
adhoc basis, followed by regular
service/appointment) in the feeder post in view of
the provisions referred to above, all persons senior
to him in the respective category/post/cadre shall be
deemed to be eligible for consideration and placed
above thejunior person in the field of consideration:

Provided that all incumbents to be considered for
promotion shall possess the minimum qualifying
service of at least three years or that prescribed in
the Recruitment & Promotion Rules for the post,
whichever is less:

Provided further that where a person becomes
ineligible to be considered for promotion on account
of the requirements of the preceding proviso, the
person(s) junior to him shall also be deemed to be
ineligible for consideration for such promotion.

Explanation.—The last proviso shall not render the
junior incumbent(s) ineligible for consideration for
promotion if the senior ineligible person(s) happened
to be Ex- Servicemen who have joined Armed
Forces during the period of emergency and recruited
under the provision of Rule-3 of Demobilized
Armed Forces Personnel (Reservation of vacancies
in Himachal State Non-Technical Services) Rules,
1972 and having been given the benefit of seniority
there under or recruited under the provisions of Rule-
3 of Ex-Servicemen (Reservation of Vacancies in the
H.P. Technical Services) Rules, 1985 and having
been given the benefitof seniority there under.

(ii) Similarly, in all cases of confirmation, continuous
adhoc service rendered on the feeder post, if any,
prior to the regular appointment/promotion against
such post shall be taken into account towards the
length of service; if the adhoc
appointment/promotion had been made after proper
selection and in accordance with the provisions of
the Recruitment and Promotion Rules:

Provided that inter-se-seniority as a result of
confirmation after taking into account, adhoc service
rendered as referred to above shall remain
unchanged.
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12. |If a Departmental | Departmental Confirmation Committee/Departmental
Promotion Promotion Committee:
committee exists.
What is its As may be constituted by the Government from time to
Composition. time.
13. | Circumstances As required under the law
under which the
Himachal Pradesh
Public Service
Commission(H.P.P.
S.O) is to be
consulted in
making
recruitment.
14. | Essential A candidate for appointment to any service or post mustbte a
requirement for a| citizen of India.
direct recruitment :
15. | Selection for (a) Direct recruitment:-

appointment to the
post by direct
recruitment.

Selection for appointment in the case of direct
recruitment shall be made on the basis of merit of
written examination and/ or practical test or skill test
or physical test, the standard/syllabus etc. will be
determined by the Himachal Pradesh Rajya Chayan
Aayog/ other recruiting agency/ authority, as the
case may be.

(b) Recruitment on Batch-wise:-

Selection for appointment to the post in the case of
direct recruitment on batch-wise shall be made by the
Director of Elementary Education on the basis of batch-
wise merit/inter-se-seniority of the candidate of a
particular batch passed out from the
University/institution  duly  recognized by the
State/Central Government.

The date recorded by the concerned
University/Institution on the original ‘Detailed Marks
Certificate’ of final professional examination shall be
deemed date for reckoning the batch of the candidate.

If more than one candidate has been issued the final
professional examination certificate on the same date in
that event the candidate who is senior in age will be
placed above the candidate junior in age. If date of Birth
is also same, in that event the candidate having higher
percentage of marks in professional examination will be
considered senior and if percentage of marks in
professional examination is also same in that event
candidate having higher percentage in
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B.A./B.Sc/B.Com. will be considered senior. If still
there is a tie, in that event candidate having Higher
Educational Qualification will be considered senior and
if candidates having similar Higher Educational
Qualification in that event the candidate having higher
percentage of marks will be considered senior.

15-A

Selection for
appointment to the
post by contract
recruitment.

Notwithstanding anything contained in these rules, contract
appointment to the post will be made subject to the terms and
conditions given below:-

(I) CONCEPT:

(a) Under this policy, the Trained Graduate
Teacher(Arts/Non-Medical/Medical),  Group-C(Non
Gazetted) in the Department of Elementary Education
Himachal Pradesh will be engaged on contract basis
initially for one year; which may be extendable on
year to year basis.

Provided that for further extension/renewal of
contract period on year to year basis the concerned
HOD shall issue a certificate that the service and
conduct of the contract appointee is satisfactory during
the year and only then his/her period of contract is to
be renewed/extended.

(b) POST FALLS WITHIN THE PURVIEW OF
HIMACHAL PRADESH RAJYA CHAYAN
AAYOG (HPRCA)/OTHER  RECRUITING
AGENCY:-

The Director, Elementary Education, H.P. after
obtaining the approval of the Government to fill up the
vacant posts on contract basis will place the requisition
with the concerned recruiting agency i.e. Himachal
Pradesh Rajya Chayan Aayog / other recruiting
Agency/authority, as the case may be.

(¢) POST FALLS OUT OF THE PURVIEW OF
HPRCA/OTHER RECRUITING AGENCY -

The Director, Elementary Education, H.P. after
obtaining the approval of the Government to fill up the
vacant posts, on contract basis, will advertise the detail
of the vacant posts in at least two leading newspapers
and invite applications from candidates having the
prescribed qualification and fulfilling the other
eligibility conditions as prescribed in these rules.

(d) The selection will be made in accordance with the
eligibility condition prescribed in these Rules.




RIST93, fEATae USen, 11 S, 2024 /21 SIS, 1946 1797

(I) CONTRACTUAL EMOLUMENTS:-
The Trained Graduate Teacher appointed on contract basis
will be paid consolidated fixed contractual amount @
Rs. 22860/- (which shall be 60%(sixty percent) of the first
cell of the applicable level of the pay Matrix of the
corresponding cadre).

(III) APPOINING/ DISCIPILANARY AUTHORITY:-

The Director, Elementary Education, Himachal Pradesh
will be appointing and disciplinary authority.

(IV) SELECTION PROCESS:-

(a) FOR POST(S) FALLING WITHIN THE PURVIEW
OF HPRCA/OTHER RECRUITING AGENCY:

Selection for appointment to the post in the case of
Contract Appointment shall be made on the basis of
merit of written examination and/ or practical test or
skill test or physical test, the standard/syllabus etc.
will be determined by the Himachal Pradesh Rajya
Chayan Aayog/ other recruiting agency/authority, as
the case may be.

(b) FOR POSTS(S) FALLING OUT OF THE PURVIEW
OF HPRCA/OTHER RECRUITING AGENCY:

Selection for appointment to the post in the case of direct
recruitment on batch-wise shall be made by the Director
of Elementary Education on the basis of batch-wise
merit/inter-se-seniority of the candidate of a particular
batch passed out from the University/institution duly
recognized by the State/Central Government.

The date recorded by the concerned
University/Institution on the original ‘Detailed Marks
Certificate’ of final professional examination shall be
deemed date for reckoning the batch of the candidate.

If more than one candidate has been issued the
final professional examination certificate on the same
date, in that event, the candidate who is senior in age will
be placed above the candidate junior in age. If date of
Birth is also same, in that event the candidate having
higher percentage of marks in professional examination
will be considered senior and if percentage of marks in
professional examination is also same in that event
candidate having higher percentage in B.A./B.Sc/B.Com.
will be considered senior. If still there is a tie, in that
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event candidate having Higher Educational Qualification
will be considered senior and if candidates having
similar Higher Educational Qualification in that event the
candidate having higher percentage of marks will be
considered senior.

(V) COMMITTEE FOR SELECTION OF
CONTRACTUAL APPOINMENTS:-

(a) FOR POST(S) FALLING WITHIN THE
PURVIEW OF HPRCA/OTHER RECRUITING
AGENCY:-

As may be constituted by the concerned recruiting
agency i.e. Himachal Pradesh Rajya Chayan Aayog
/other recruiting agency, from time to time.

(b) FOR POSTS(S) FALLING OUTSIDE THE
PURVIEW OF HPRCA/OTHER RERUITING
AGENCY:-

As may be constituted by the Government from time
to time.

(V) AGREEMENT:-

After selection of a candidate, he/she shall sign an
agreement as per Annexure-“B” appended to these
rules.

(VII) TERMS AND CONDITIONS:-

(a) The contractual appointee will be paid consolidated
fixed contractual amount @ Rs.22860/- P.M. (which
shall be 60% (Sixty percent) of the first cell of the
applicable level of the pay Matrix of the corresponding
cadre.

(b) The service of the Contract Appointee will be purely
on temporary basis. The appointment is liable to be
terminated in case the performance/conduct of the
contract appointee is not found satisfactory. In case
the contract appointee is not satisfied with the
termination orders issued by the Appointing
Authority, he/she may prefer an appeal before the
appellate Authority who shall be higher in rank to
the Appointing Authority, within a period of 45
days, from the date on which a copy of termination
orders is delivered to him/her.

(c¢) Contract appointee will be entitled for one day casual
leave after putting one month’s service, 10 day’s
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medical leave and 5 days special leave, in a calendar
year. A female contract appointee with less than two
surviving children may be granted maternity leave
for 180 days. A female contract appointee shall also
be entitled for maternity leave not exceeding 45 day’
(irrespective of the number of surviving children)
during the entire service, in case of miscarriage
including abortion, on production of medical
certificate issued by the authorized Government
Medical Officer. A contract employee shall not be
entitled for medical re-imbursement and LTC etc.
No leave of any other kind except above is
admissible to the contract appointee.

Un-availed casual leave, medical leave and special
leave can be accumulated upto the Calendar Year
and will not be carried forward for the next calendar
year.

(d) Unauthorized absence from the duty without the
approval of the controlling officer shall
automatically lead to the termination of the
contract. However, in exceptional cases where the
circumstances for un-authorized absence from
duty were beyond his/her control on medical
grounds, such period shall not be excluded while
considering his/her case for regularization but the
incumbent shall have to intimate the controlling
authority in this regard well in time. However,
contract appointee shall not be entitled for
contractual amount for the period of absence from
duty.

Provided that he/she shall submit the certificate of
illness/fitness issued by the Medical Officer, as
per prevailing instructions of the Government.

An official appointed on contract basis who has
completed three years tenure at one place of
posting will be eligible for transfer on need based
basis wherever required on administrative grounds.

(e) Selected candidate will have to submit a certificate
of his/her fitness issued by a Medical Board in the
case of a Gazetted Government servant and by
Government Medical Officer in the case of a Non-
Gazetted Government servant. In case of women
candidates who are to be appointed against posts
carrying hazardous nature of duties, and in case
they have to complete a period of training as a
condition of service, such woman candidate, who




1800 oY=, BATEd ST, 11 [, 2024 /21 RS, 1946

as a result of tests is found to be pregnant of
‘twelve weeks’ standing or more shall be declared
temporarily unfit and her appointment shall be held
in abeyance until the confinement is over. Such
woman candidate be re-examined for medical
fitness six weeks after the date of confinement, and
if she is found fit on production of medical fitness
certificate from the authority as specified above,
she may be appointed to the post kept reserved for
her.

® Contract appointee will be entitled to TA/DA if
required to go on tour in connection with his/her
official duties at the same rate as applicable to
regular counterpart official at the minimum of pay
scale.

(2) Provisions of service rules like FR-SR, Leave
Rules, GPF Rules, Pension Rules and Conduct
Rules etc. as are applicable in case of regular
employees will not be applicable in case of
contract appointees. The Employees Group
Insurance Scheme as well as EPF/GPF will also
not be applicable to contract appointee(s).

16. | Reservation The appointment to the service shall be subject to orders

regarding reservation in the service for Scheduled

Castes/Scheduled  Tribes/Other Backward Classes/Other

categories of persons issued by the Himachal Pradesh

Government from time to time.

17. | Departmental Not applicable
Examination
18. | Power to Relax Where the State Government is of the opinion that it is

necessary or expedient to do so, it may, by order for reasons
to be recorded in writing and in consultation with the
Himachal Pradesh Public Service Commission relax any of
the provision(s) of these Rules with respect to any class or
category of person(s) or post(s).

Annexure-B

Form of contract/ agreement to be executed between the Trained Graduate Teacher (Name of
the post) and the Government of Himachal Pradesh through Director of Elementary
Education. (Designation of the Appointing Authority).

This agreement is made on this day of in the

year between Sh./Smt. s/o  Shri r/o
Contract appointee (hereinafter called the

FRIST PARTY), AND The Governor of Himachal Pradesh through Director of Elementary
Education (Designation of the Appointing Authority)/Head of the Institution i.e
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Principal/Headmaster ( here-in-after the SECOND PARTY). Whereas , the SECOND PARTY has
engaged the aforesaid FIRST PARTY and the FIRST PARTY has agreed to serve as a Trained
Graduate Teacher (Name of the post) on contract basis on the following terms & conditions:—

1.

That the FIRST PARTY shall remain in the service of the SECOND PARTY as a Trained
Graduate Teacher ( Name of the post) for a period of 1 year commencing on day of
and ending on the day of . It is specifically mentioned and
agreed upon by both the parties that the contract of the FIRST PARTY with SECOND
PARTY shall ipso-facto stand terminated on the last working day i.e on
And information/ notice shall not be necessary:

Provided that for extension/renewal of contract period on year to year basis the Head of
the Institution shall issue a certificate that the service and conduct of the contract
appointee was satisfactory during the year and only then his/her period of contract is to
be renewed/extended.

The contractual amount of the FIRST PARTY will be Rs. 22860/- per month (which shall
be 60% of the first cell of the applicable level of pay matrix of the corresponding cadre) .

The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not
found satisfactory. In case the contract appointee is not satisfied with the termination
orders issued by the Appointing Authority, he/she may prefer an appeal before the
appellate Authority who shall be higher in rank to the Appointing Authority, within a
period of 45 days, from the date on which a copy of termination orders is delivered to
him/her.

Contract appointee will be entitled for one day casual leave after putting one month’s
service, 10 day’s medical leave and 5 days special leave, in a calendar year. A female
contract appointee with less than two surviving children may be granted maternity
leave for 180 days. A female contract appointee shall also be entitled for maternity
leave not exceeding 45 day’ (irrespective of the number of surviving children) during
the entire service, in case of miscarriage including abortion, on production of medical
certificate issued by the authorized Government Medical Officer. A contract employee
shall not be entitled for medical re-imbursement and LTC etc. No leave of any other
kind except above is admissible to the contract appointee. Un-availed casual leave,
medical leave and special leave can be accumulated upto the calendar year and will not
be carried forward for the next calendar year.

Unauthorized absence from the duty without the approval of the controlling officer
shall automatically lead to the termination of the contract. However, in exceptional
cases where the circumstances for un-authorized absence from duty were beyond
his/her control on medical grounds, such period shall not be excluded while
considering his/her case for regularization but the incumbent shall have to intimate the
controlling authority in this regard well in time. Provided that he/she shall submit the
certificate of illness/fitness issued by the Medical Officer, as per prevailing instructions
of the Government. However, contract appointee shall not be entitled for contractual
amount for the period of absence from duty.
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0. An official appointed on contract basis who has completed three years tenure at one place of
posting will be eligible for transfer on need basis wherever required on administrative
grounds.

7. Selected candidate will have to submit a certificate of his/her fitness issued by a

Medical Board in the case of a Gazetted Government servant and by Government
Medical Officer in the case of a Non-Gazetted Government servant. In case of women
candidates who are to be appointed against posts carrying hazardous nature of duties,
and in case they have to complete a period of training as a condition of service, such
woman candidate, who as a result of tests is found to be pregnant of twelve weeks’
standing or more shall be declared temporarily unfit and her appointment shall be held
in abeyance until the confinement is over. Such woman candidate be re-examined for
medical fitness six weeks after the date of confinement, and if she is found fit on
production of medical fitness certificate from the authority as specified above, she may
be appointed to the post kept reserved for her.

8. Contract appointee will be entitled to TA/DA, if required, to go on tour in connection with
his/ her official duties at the same rate as applicable to regular counter-part official.

9. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands the day,
month and year first, above written.

IN THE PRESENCE OF WITNESS:

1.
(Name and full Address)
2.
(Name and full Address) (Signature of the FIRST PARTY)
IN THE PRESENCE OF WITNESS:
1.
(Name and full Address)
2.
(Name and full Address) (Signature of the Second PARTY)

FIHG faurT
fergfaa—II

REe—2, 10 [, 2024

&I W (QA—-dN)E(3)—17 /2024 —— A U & IoguTel, ARA & A Qe
B AITE 320 b WS (3) D URPb GNI U ATl BT TAN BRA Y, SfERLA
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A& 2—6 /71 SI0Wo(FIfFT—II), TRIG 20—09—1973 ERT ARG 3R IaIUF,
fRHTae UQel (SRATERYT) H ARG 21—09—1973 BT YHIRG BAMad Uel ufeatds afdw

UM (TR B HHACYE) Wel¥FS, 1973 &1 IR e &4 & foly
ferferRaa faferam g9 €, ererfq —

g 9Im 1. O 4 fafl &1 dfea 9 famaa v
3R Y= | gfetds  Afdd HHRME (TR B

HAACY) (QTHSHT) F[ele s, 2024 T |

(i) J I UG | Ug B
gl Bl 2. feareret  uqw  dferd  wfdd weeE
e | (TSR A HHACTE) F[eeS], 1973
A Hold WYl Dl AG GAT 8 Dl A
T (ix) & 9wErq efaRad sfawenfua
o SIrQeTT, srerid—

“(x) Process of selection and recommendations
for making recruitment to the post of Physical
Education Teacher, Group-C, Post Code-634, in
the Education Department.”

MY g,

IR, S, 791,
UeIE Afd (B1iH®)

[Authoritative English text of this department notification No. Per (AP-B)E(3)-17/2024 dated
10-06-2024, as required under Article 348(3) of the Constitution of India].

PERSONNEL DEPARTMENT
Appointment-I1

NOTIFICATION
Shimla-171002, the 10th June, 2024

No. Per (AP-B)E(3)-17/2024.—In exercise of the powers conferred by the proviso to
clause (3) of Article 320 of the Constitution of India, the Governor of Himachal Pradesh is pleased
to make the following regulations further to amend the Himachal Pradesh Public Service
Commission (Exemption from Consultation) Regulations, 1973, notified vide Notification No. 2-
6/71 DP (Apptt.Il) dated 20-09-1973, as published in Government of Himachal Pradesh extra
ordinary Rajpatra dated 21-09-1973, namely:—
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Short title and 1. (1) These Regulations may be called Himachal

commencement. Pradesh Public Service Commission (Exemption
from Consultation) (34th Amendment)
Regulations, 2024.

(i) These shall come into force with immediate

effect.
Amendment of 2. In the Schedule appended to the Himachal
the Schedule. Pradesh Public Service Commission (Exemption

from Consultation) Regulations, 1973, in item
No. 8, after Serial No. (ix), the following shall be
inserted, namely:—

“(x) Process of selection and recommendations
for making recruitment to the post of Physical
Education Teacher, Group-C, Post Code-634, in
the Education Department.”

By order,

R.D. NAZEEM,
Principal Secretary (Personnel).

CHANGE OF NAME

I, Rajinder Singh s/o Prithvi Singh, r/o Village Kotla Sikardi, P.O. Surla, Tehsil Nahan,
District Sirmaur (H.P.) declare that in my Aadhar card my name wrongly written as Rajender Singh
instead of Rajinder Singh Parmar and my father name is Prithvi Singh Parmar.

RAJINDER SINGH

s/0 Prithvi Singh,

r/o Village Kotla Sikardi, P.O. Surla,
Tehsil Nahan, District Sirmour (H.P.).

I gRad=

# IRdT oy 39 9§ U N oW IM, Farft 3w A, SwER Riars, dEdia o,
o1 et (fBovo) wrud U= & AEIH ¥ & $RAl g, [dh ART AW SMUR HTs H AR &5l ©
arrd Rets # Amfasl gof 8 | 94 Sxardell # #-71 A 9Rar & e W e fhar o |

TR

gor oY 9T ¥,

farfT o™ AT, STRER R,
dexre feamT, Rrer e (Rowo) |
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TOWN AND COUNTRY PLANNING DEPARTMENT

NOTIFICATION

Shimla-2, the 30th January, 2024

No. TCP-F05/5/2023.—In exercise of the powers conferred by sub-section (1) of
section 67 of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of
1977), the Governor of Himachal Pradesh is pleased to constitute a “Special Area
Development Authority” for Barot Special Area designated as such vide this
Department’s Notification No. TCP-F05/5/2023 dated 26-12-2024 as under :—

1. Deputy Commissioner, Distt. Mandi Chairman
2. Divisional Forest Officer, Distt. Mandi Member
3. District Tourism Development Ofiicer, Mandi, Distt. Mandi Member
4. Executive Engineer, HPPWD, Mandi-I, Distt. Mandi Member
5. Executive Engineer, Jal Shakti Vibhag, Padhar, Distt. Mandi Member
6. Executive Engineer, HPSEBL, Joginder Nagar, Distt. Mandi Member
7.  Environmental Engineer, HP Pollution Control Board, Bilaspur Member
8. Project Officer, D.R.D.A, Mandi, Distt. Mandi Member
9. Tehsildar, Padhar, Distt. Mandi Member
10. Town and Country Planner, Mandi Member Secretary
By order,
DEVESH KUMAR,

Principal Secretary (TCP) .

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 18th May, 2024

No. TCP-F05/3/2022.—In exercise of the powers conferred by Section 21 read with the
Section 37 of the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Act,
2014 (Central Act 7 of 2014), subject to the other provisions of the Act, the State Government
hereby declare the area from South Portal of Atal Tunnel Rohtang to Palchan Bridge as Non-
vending zone except for the Area-1 (eco friendly market at Solang) at Solang Nallah and Area-2
(Eco Friendly Market at Dhundi bridge) at Dhundi near Atal Tunnel, as per Map enclosed.

By order,

DEVESH KUMAR,
Principal Secretary (TCP) .
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9 ITed A 98T ol A8, Wee gaEdl fgdig ool v9 aRie dgdiden,
Iu—dErTe 9RAT, e e, fRAraa yawr

qrG GE&IT : 02 /2024 ¥ fafer : 04—04—2024

S AT G I A, Fardt Siferm wie, #eell e, BIETs], YR |
gq1H

JATH SI-d

gYTER I ORI GORIl HRa IR |

A2 d1dd 3MH STdT |

T IMMIeA UF A A G IH A, el Sfifer e, Agell e, widaTst, IR F 59 31
A ORI ® & wora siferg # Saat 9 A gl IM Al S 2| ofafe S99l & 916 JiueT M 9
PR A U I HAR PR A 21w 7 e AW EM1 Uil 3 AR B R (Ul Bfehar &,
fraTe GRTHT TV, SR TS, ﬁ?aﬂéawmqﬁés—mﬁwwa%wﬁwﬁﬂiélmﬁ 73 SRR
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